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SPECIAL MENTIONS

Demand to give clear guidelines on debt relief to persons affected

due to stoppage of mining activities in Goa

SHRI SHANTARAM NAIK (Goa): Sir, it is well known that Goa mining issue
is lingering in the State of Goa for quite some time. It started with an order passed by
Goa Government suspending all mining operations in the State. Thereafter, Environment

Ministry passed an order to the same effect by quoting legal provisions.

Subsequently, the Supreme Court has given a judgment which requires quite some

time to make it enforceable.

Goa Government has advised nationalized banks to write off the loans obtained by
owners of trucks, barges, etc. Goa Government has not been able to get any package from
the Central Government. They are promising debt relief from banks but have not obtained
any assurances from banks or RBI. They also tried to convince cooperative banks but

cooperative banks have their limitations as they have to go by RBI Guidelines.

Number of those directly or indirectly depending upon mining business is around
three lakhs. Since there is no circulation of money, business of small traders has minimized.
Families of truck and barge owners have no money to pay for the educational needs of
their children and, even in some cases, bring home the regular quota of ration has become

a problem.

Representatives of mining labourers held demonstrations in Goa but their issues

have remained unresolved.

I, therefore, urge upon the Union Government to issue necessary instructions to RBI

in the matter.

RBI being an independent institution, Goa Government should also try to impress
upon Union Finance Ministry requesting them to consider the case of persons affected on

account of stoppage of mining activities in Goa.

Demand to build an international airport in

Anand district of Gujarat

it oret R aeifean (OR) « #EIeY, <U H $o Ul Ayl &1 S ger ®,
Rt @l § S96 G99 | B &g, Ao W BIs BHI 21 378 gl ORI 5T H
fRIfT 89 S areee 1 QAT &1 ga fayfr b1 S ganm o, fTeeT qRT <9 S
) Y 3MTER T TR & A1 TS HRAT S, I & UTd: WRUNY 8 IRER U<l ST Td
HIAAS W 3T Rrel # &1 T 7, S = 9 915 6 ey & g8 ) 2
ITHT IR BT BREET W A< Tl 8T 21 ToRIE 5T H 3w T.37R.37Ts.




Special [22 July, 2014] Mentions 449

SAYE P A A ST S 81 A el d TR uiig oWe g S¥, 9RER udd
fereafaencra 1 € €1, A1 €1 I8 Siue S & & v § A fAbiid 8|

TAN R7el & &3 i U9 &, 99 8 o) &1 Ua aaftm facer § vgdr gl o 9t
BRI I < ol d T IARIET TIRUIE BT AaeghdT Uadld 81 I8l gl 89N
SUG M & & dTel Nl §RT G UH.IR.3MMS. ARl §RT aR16X 39 a1 &l A
PY Sl VBT B [P 3 Riel § Uep faRTsE T TIRUIE 9917 SIYl #R faar 9 oY agf
Bl UGS g MATIHARIT Bl <@ gY M= el § U ARG QaRUIS

9T 9 Sfad gl

3 AT AR AR A #3 S 9 faRiy 0 ¥ o Ry 2 6 ORI &
s Tl & ARN @1 SH9EIsl $1 AGX PR §Y d d8f Bl aIHAIsi Dl
HEYd PR gY, 3 el H ARER Ued & M 4 U ARG QIRUE 3=
YT g AT & AR TR GBI PUT B, AMfb g81 DI ST DI §ADT G-
R A4 A qb |

Demand to restore kerosene allocation to Tamil Nadu

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, the Government of Tamil
Nadu is in need of 65,140 kilolitres of kerosene per month for distribution to poor and
downtrodden people under the Public Distribution System to cardholders. The Ministry
of Petroleum and Natural Gas, year after year, for the last three years, has been constantly
and want only reducing this entitlement of kerosene. And now, it stands at 29,056 kilolitres.

It is only 45 per cent of the State’s requirement of kerosene.

It was stated that the reduction is basically because of the number of LPG domestic
connections. But the data collected for arriving at this figure is faulty, to say the least.
Secondly, the reason for this reduction of kerosene to Tamil Nadu does not seem to
hold water because though there is a widespread trend of increase in LPG connections
throughout the country, there is no reduction in allotment of kerosene for some other
States.

Presently, we are again pained to see that in the latest allocation made on 1st July
this year, the same level of allocation is maintained. We request the Government to
reverse the arbitrary and unjust reduction in allotment of kerosene to our State. In this
connection, our Chief Minister also has given a memorandum to the Prime Minister last

month requesting the Centre to revise and restore the allocation.

Hence, I request the Ministry of Petroleum and Natural Gas, Government of India,
to kindly restore the full allocation of kerosene to Tamil Nadu, as demanded by our Chief

Minister. Thank you.



